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IN ThC CENTRAL AQimNiaTRATiyt TliaUNAL
PRINCIPAL BENCH, NEW OaHI

Oatedl 9.9«1993

OA Nb,2734/91

Ram Kiahan 4 12 others

OA 3043/9,1 Hari Mohan 4 24 others

OA 331/92 Komal Singh 4 26 Ore.

OA 8l6/d2 Ran Charan 4 15 others

0« 2210/92 Amar Pal Singh 4 7 Ors,

V3.

Union of India 4 Ors,

Applicants

Appllc«^«

Applictfitv

Applicants.

Raspordqnts.

Shri V.P. Sharma, Counsel far applicants j in OA 33^92
Shtl B«Niiesh Ga utamt Counsel for respondents;

In Of the cases - Shri V/.P. Sharma for applicante
Shri Oaojit Singh 4 Shri Shya« f«r
Respondents

V.'.

CORAPI

1, H8n*b|.e Nr. Jtfdfcico 3,P, Sharma, '̂ ember (3)
2. Hon*ble Mr, B,K, Singh, Member (A)

OUOCnCNT (ORAL)

(delivered by Hon^ble Hr, Duatice 3.P. Sharma, "ember <3)

In flA-2734/91 (Ram Kishan 4 12 Ors.), OA-3043 (Hari fM««i 4

24 ore,), QA-331/92 (Komal Singh 4 26 ors,), flA-816/92 (Ram C>i«NW 4

15 ere.) and 0A-221Q/92 (Amar Pal Singh 4 7 ore.) all these «!^U»aRts^

have filed these applications separately while they use wkre

as coal unloading l^ourere in the Loco Shed, itestern Railway, at

the Railuay Station Oaipur-dandakui. Since ihe cemmen quwatien ef
on

fact and law is involved/almost the same issue, th*e|ApplliNltd

are being disposed of by a common judgment.
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2, Tha applicants In all these applicatiana hawa claiMd

similar raliaf that tha respandents be directed to ra-angaga tha

applicants in preference to the juniors till the regularisatian

of their services,

3. We heard tha learned counsels of the parties and pati»ad

the records. The respondents in soiie of the abova-msntionad

original applications have filed short reply annexing a nata af

the policy decision regarding the coal unloading labourers

Tha sche«a prepared by the reapendants for engageaant af ceauftl ^

labourers is subject to tha following stipulationst-

i) Such of the contract labour will be engaged aa

casual labour whe have ujoricM as such far at laaat 136

daye during the preceding tuo yeara as an 1.7«92}

ii) Their engagement aa casual labour will only be canaJir-

dared in Mechanical Oeptt. on the Railway aa a whole»

depending upon the requirements;

iii) The casual labour to be so engaged have to aatiafy th«

prescribed age limits namely 18-28 ye^ra. Uppar ago

limits may be relaxed to the extent of engaganpnt as

piece-rated contract labour; and

iv) Once engaged as casual labour* they will be gewacnad by

instructions as applicable to casual labour*

Wa have heafd bath the counsels at length. The laamod

counsel for the respondents has also referred to tha dociaiai

in earlier OA No.581/68 passed by the Dodhpur anch and another

judgment paaaed in 0A268E/91 decided by the Principa 1 ^ancn by

the order dated 16th Duly 1992*

if
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Th« learnsd counsel for the applicant shri V,P, SharM

stated that the applicants are satisfied with the achew® and new

grievance suruiwes to them*

In the above facts and circumstances, all the applicetlons are

disposed of with the direction to the respondents to impleaiwit the

scheme, they have anns xed with the reply and give benefit if th«

applicants are covered under that schemB.

Costs on parties*

( ^icTSinih )
A.M.

vpc

( ShacM )
3.n.


